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1_ sR0:- 176 Whereas, or 10-09-2018 during Nak

| eer Crossing one person coming from Sangrama t a checking at
' geing the Naka tried to change his way. The SUSpectTards Sopore
gﬂwe Naka pa_rry and appr:ahended tactfully. on sﬂamﬁs chased by
| olor bag with one T-shirt Chitra (Arm » One Army

col
smunition and one AK-47 magazine Y Color), 10 AK 47 five

. : were recove
xssession. During preliminary enquiry, he disclos red from his

ed his name as
krnat Ahmad Lone S/O Ghulam Hassan Lone R/o
eng affliated with LeT outfit as OGW-and R/O Zangam Pattan
i

', Whereas, a case FIR No. 94/2018 U/S 18 U

At was registered at Police Station Tarzoo and in
{i‘:ken up;and-

LA(P) Act,7/25
vestigation was

i1 Whereas, during the course of investigation site plan of place
occurrence was prepared. Statement of witnesses acquainted with
= facts and circumstances of the case were recorded under
=vant provisions of law and placed on record ,besides statement
f material witness was also recorded u/s - 164-A Cr.PC.
“westigation revealed that accused Farhat Ahmad Lone S/0 Ghulam
a0 Lone R/Q Zangam Pattan is an active OGW of LeT outfit
\grating in Police District Sopore and in criminal conspiracy was
g to join the LeT ranks but was apprehended before he could
eeed in his nefarious design. The said accused had received the
‘msfammunition from the militants of LeT to carry out terrorist
“ivties in the jurisdiction of Police Station Sopore. Base_:d t::'nf thie
5 and circumstances investigation conducted has prima a?sset
“hished offences punishable u/s 7/25 A Act ,18 UAP Adzag s
sed Farhat Ahmad Lone S/0 Ghulam Hassan Lor® B0 Zeren
ﬁ':jand accorc_ﬂngiy iPVEStigamn Ofn;?gie thgt accused has been
L 292inst him. It is here to MELLL Bo ictrate Baramulla
“dned under PSA by the order of District 20..90?-2018 and IS
% oder No, 74/DMB/PSA/2018 dated 237

“&ntly fodged in District Jail Kote Bilwal Jammu:

|
i [|[Page
|

|
|
|




'1

| : : by th
or sub-section (2) of section € State Goye

Eﬁvention) Act, 1967, has Indep:: det:u the Unlawfy| A;mtﬁi!gt
' pary file and all the other relevant documgnétmtinlzed the Cas:
' yd has come tc::a definite conclusion that thll'gla;mg to the case
' cord of prosecution sanction agaj a fit ca
| accor gainst the S€ for
| 1 Sald accused Person; and
s Whereas, after perusing the Case
' yuments and also taking into consider olary, the relevant
fthe Authonty. appointed under sub-section
nawful Activities (Prevention) Act, 1967, th(:)sgaftzegmn 22 0f the
fthe view that thdere Is sufficient material and evideﬁzzrgTa?Ir;tmis

gainst the accused person for his prosecution <
' qovisions of law. under the aforesaid
!

it Now, therefore, in exercise of powers conferr
5[2) of section 45 of the Unlawful Activities (Prevention) Act, 1967
|5 State Government hereby accords sanction for Iatrjnching;
‘msecution against the accused person namely Farhat Ahmad Lone
Yo Ghulam Hassan Lone R/o Zangam Pattan for the commission of
fences punishable U/S 18 of Unlawful Activities (Prevention) Act,
%7 arising out of FIR N0.94/2018 of Police Statlon Tarzoo.

ed by sub-section

By order of Government of Jammu and Kashmir.

Sd/-

Principal Secretary to the Government
, Home Department
u.Home/Pros/27/2019 Dated: >-6 .07.2019
py to:-
| Director General of Police, J&K, Jammu. This has reference to his
' ltter No.Legal/San-135/S/2018/17633-35 dated 15/0?/2r{‘1*1ﬁ
- and. The CD file in original is returned herewith, receipt of whic

M3y kindly be acknowledged. :
:Z'S‘E‘rﬂaw to the Government, Department of Law, Justice &

. Parliamentary Affairs. (w.7.5.C.)

Pivate Secretary to Principal Secretary to

- Home Department.
*Stock file,

the Government,
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